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Separate paging is given to this Part in order that it may be ﬁ!ed as a
o _ : separate Compilation,

PAR"I.‘.I'V

Acts of the Guiarat Legislature and Ordinances promulgated ‘and
Regulations made by the Governor .

The followmg Act of the Gu]arat Legmlature hawng been assented to by the . ‘ \’
Governor on the 7th March, 1989 is hereby published for general mformatxon

R M. MEHTA
- Secretary to the Government of Gularat

Legal Department.
GUJARAT ACI‘ NO. 9 OF 1989._

" (First- .pubhshed after havmg received the assent of the Governor in the
“Gujarat Government Gazette” on the 8th March, 1989).

AN AcT

to regulate in the interest of publi¢' order the keepmg and mamtenance
‘of pnvate armed force for the protection .of lang or crop in the
T ) State of Gujarat.

1t is hereby enacted in the Fortleth Year of the Republlc ot Indm as

"' tqllows —

1, (I) Thzs Act may be cal]ed the Gularat Prohlbinon of Mamtenance ot ghm *Hh- .

W

(2) It sha]l be deemed to have eome mto foree on the let December 1988 'Pmﬂ__‘ LT

N TR ]
I'V-Extut-sl S W



-_ : l-hﬂuﬂon . (I) “A Iandholder after employmg a person under section 4 and a . ‘
c ﬂi - ﬂ%ﬂ person aftor accepting. such employment shall, furnish- such informauon, within
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(3) Tt shall apply in- the ﬁrst Jinstance to areas: w:t]nn the ]urlsdrctlon of a."'
_ -gram panchayat and a nagar panchayat, but the . State Govemment may, blr"
-potification in the Official Gazette, -apply the- -provisions. of this Act to such

- other areas in the State and wrth ‘effect- rrom 'such dats as’ may be specnﬁed in .
the notlﬁcanon

m‘hml 2 I this Act, unless the context otherw1se requlros, R ST | .

(@), “gram panchayat” and “nagar panchayat” means a gram panchayat%“ﬁof
and a nagar panchayat -established under the Gu;arat Panohayats Act, 1961 . 1968,

(b) “land’ rneans land which is used for agrroultulal purpose or w]nch S
is so used- but is left fallow, and includes the site of. farm bulldmgs apertenant_l K
to such land;

(¢) “landholder” - means ] person who is the holdcr of land or is ig- .
terested in land and includes, in relation to any land within the 1unsdrctron
of a gram panchayat or a nagay panchayat, such panchayat ;

(d) “prescrlbed” means prescrlbed by rules mdde under section 8 :

(e “private armed force” means a force consisting of ‘one or more persons
who are armed for flie whole or part time and maintained by, or subject to-
the control of, a person other than the Union or the State Government, but co
does not include a. person employed as a helper or sathi or an agrrcultural‘ _ t
_ labourer who is not armed.

‘ Explanaﬂon —A person shall be deemed to be armed if he: has m hig.

. possession .an article of any description designed of adapted as a weapon of
-offence or defence, not being an article commonly used for domestrc or 4gri-
cultural purposes, such as- a lathi, a. srckle, an axe or a Dharia

o e
Probfblbion . 3 N Iandholder ‘shall, either Limself or through any other person. keep and S

andmamtam any prwate armed force for protecuon of land. or crop or otherwise.
ance

of . prlvate . .
ey tetoe . T

- wb 4. Notwlihstaﬂdlﬂg anythmg contamed in SQCtIOD. 3 'bu't eubj.-:ct to the -.
. A l;‘*d’ pmvisrons of section 5, a landholder .may employ for the purpose of protectron '
- pum who of his land or crop not more han two persons who are armed: '

E

A Promded that Where a gram panchayat or a” nagar panchayat is satlsﬁed that_ L
havmg regard to the extent of land or crop within its jurisdiction employment". o

- - of fore than twé persons who are: armed is ~necessary, the  panchayat may - - -
employ more than' two -such persons but not more. than such number of such o

jpersons as’ may be: prescnbed o

,'-’- SR R

o m such. timé and in.such manner, as may be prescribed, to the officer in. charge of e
-7 the police station haying jurisdiction over the area in wlncli the land held by ﬂ:a/' L
landholder. ot-in’ whloh the land'holder is mterested s srmate s

i
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). Where on reoelpt of the mformahon ﬁxrm.shed under sub-seotlon (I) the
-oﬁcer in charge of the police station, after making such inquiry, ashe deems fit, .~ 4~ ..
‘i8-of the opinion that such person is not fit to’ be so employed, the oﬂicer in L
-charge ot' the police statlon shall mform the Iandholder accordingly. e e

(3) Where a landholder is mfonned by the oﬂicer-m charge of the phce'

- station under sub-section_(2) that the person: employed by such 1andh01der s .
not fit to be so employed, the landholder shall, within fifteen days after heis . . . .
‘80 mformed ;ermmate employment of such person as a2 member of his armed '

force:

i

- o pow°1's such tules may prowde for all and any of- the followmg matters nam“.__-i

- - Provided that the landholder may not terminate the employment o such
- person if such pefson executes within the aforesaid period of fifteen days a .
bond with the landhiolder as sugety, for such amount as may be .prescmbed for
his good behakur during the penod of his employment :

6, (I) Whoever being a landholder cotravenes the provnswns of section 3 Pemsly -

‘or 5 _shall, oni conviction, be punished with imprisonment for a term. which may - g;“:}m |
.~ extend to six months or with fine or with both. _ o : section 3

o &

(2) Whoever being 2 landholder or bemg a person employed by a Iand-

) holder undei section 4, without reasonable cause or excuse, fails to furmsh

information required’ of him under section. 5, or, willfully_furnishes or causes -

- fo be furnished any information which he knows to be false, shg]l on conviction,

- be: pumshed with imprisonment for a termr which may extend to, three months-. B
orwithﬁne,orwnhboth L . o

N J‘

7 An otfence agamst secnons 3 and S shall be cogmzable

’-"f ;

- _--.mke rules for carmng out the. purposu ot t}ns Act

(2) n’ partlcular and w1thout pre]udlce to the generahty of the” t‘oregomg-- o

(b) the mforniﬁhonl't:o be furmshed and the tnne Wlthll;\ whxch d the : W
manner in whlch such mtormatlon shall be fum:shed under sub sectlon (I)_-‘_-__"'
otsect:onS. R ._ N . -

_ (c) the a.mount of the bond to be executed and of the surety to be fumi-
o shéd' under pmﬂso to mb—secuon (3). of sectlon 5. I . _ L
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(d) anyothermatmwhmhmtobo,ormaybe,prescn‘bed by.rules

(3)'I'hepowerto nﬂesmfmedbythmmﬁonmﬁbembjaau
" the cond:tuon ottho bomgmadoaﬂerprevious pubhcaﬁon. R

‘ (4) All mles ‘made. under. this sect:on shall be 1a1d for not. less than thlrty
'_daysbetorethaStateI&gtslammas soonasposslbloattertheyaromade.and
.- shall be subject to rescission by the State Legistature of to’ such 'modification -
' uthoSmQLemshmmmaymakedumgmesosmopmwhichtheyaresolaid.

otlha session immediately tollowing. . ; o

® Any mciwon or modification 50 made by the. State Lepslature shall bi R
"publuhed in the Ofﬁcml Gazette _and shail thereupon take eﬁect. e

-9, (D The Gujarat Prohzbmon ot Mamtemance of anate Armed Fom Gﬂt
Ordinance, 1988 is hereby. repealed. \ S ‘;,‘,‘-,g
iss; -

(2) Notmthstandmg such repeal, anythmg done or any actwn taken undei:
the sa:d Ordmanco shall be deemed to have been done or taken under thzs Act.

\
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